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IN THE HIGH GOURT FOR THE STATE OF TELANGANA AT HYDERABAD

WEDNESDAY, THE TWENTY FIFTH DAY OF SEPTEIMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT APPEAL NO: 469 OF 2021

AND
1

...RESPONDENTS

lA NO: 2 OF 2021

Petition under section 151 CPC praying that in the circumstances stated in

theaffidavitfiledinsupportofthepetition,theHighCourtmaybepleasedto
suspend Building Permit No.3iC110669 3V:021 , dt lO'05 202'1 , issued to the

Respondent no.4.

writ Appeal under clause 15 of the Letters Patent against the order dated

31tOBl2O21 in W.P.No 15852t2021 on the file of the High Court'

Between:

M/s SaketMithalia Residents Association, (Regd.No.1051-2007) saketMithalia
!.-r,"t, xrpir-HiinUar ECLr post, Medchel-r\ratkaj-giri Diskict rep by its president

.rnt.f'.i.S*d- [jf.inmi w/o Sri RitindranathNambJii aged about Tl 
-years- 

r/o villa

no.Sf lf f flTS Mithita Cotony,-Sat<etfr,titfrita-Saket, Kapra Mandal, ECIL Post, Medchel-
MalkajgiriDist Hyderabad

...APPELLANT

The State of Telangana, rep.by its Princip-al Secretary, Municipal
Administration and"Urban Dev'elopment' Secretariat Hyderabad

The Greater Hyderabad Municipal corporation, rep.by its Commissioner,
Liberty Tank Bund road, HYderabad

The Dv.Commissioner. Greater Hyderabad lvlunicipal Corporation' Kapra

Circle-i Kapra l\itunicipality and Mindal Medchel-ttila lkaigiri District

Sri Paoou Bhushan Rao, s/olate. P.C.V S.Rao, agedabut B0 years'.r/o Villa
r.ro r _i_31lvlt 4 Kapra village and Mandal, Medchel-Matkajgiri District
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Between:

Sri Pappu Bhushan Rao s/olate. p.C.V S.Rao. agedaq{ B0 years. rlo VillaNo. 1_1_31ttvt14 Kapra vilage ano rrainJai, lru;;i_fi;ftrr;sjri District

AND 
...PETITIONER/RESpONDENT No.4

'l [//s saketrvritharia Resirrsnts Association, (Regd.No.r051_2007) SaketMithariaSaket, KaprarVtandar ECiL F;;i,"'iil",oiiEr H,'rri"igi;i d.i,i.i"rJrir,,.
ruTS i:',',ilt };tjee 

* tsnm i wro' s ii hii,iic'" n"l., fi a1 o,j,' "ili'Joiut z r
E c i f p"i t'uriffi ; l'#|j1'4$ i]B i 3, fi ?!"JI; r: " 

k;iM il h ir' - s;i "i r',ilfr",. 0, r,

2. The State of Telangana, rep.by its principal Secretary, MunicipalAdministration a nd-Urban o"16rdirllii'!"ciJtariat Hyderabact
3. The Greater Hvderabad Municipal corporation, rep.by its Commissioner,Liberty Tank Bund road. Hvoei5o"j"'"",".,"",
4. The Dy.Commrssioner. Greater-Hyderabad Municipal Corporation. KaoraC ircte- I Kapra M un icipatity ano r,,l jnJii rGl"hlr_ru, ttrigiri oi.tr.i.t

... RESPONDENTS/APPELLANT/RESPONDENTS

Petition under Section 151 cPC praying that in the circumstances stated inthe affidavit fired in support of the petition, the High court may be preased to
vacate the order dated 22-09-2021 passed in l.A.No. 2 of 2021 in w.A.No. 469 of
2019

Counset for the Appettant : SRt-J.pRl_B_l4KAR, ST.COUNSEL
for Ms.D.V.pADMAJA

Counsel for the Respondent No.1 : Ms.T.RAJITHA, AGp FOR MA&UD
Counsel for the Respondents No.2&3 : SRI M.DURGA ,RASAD, SC FOR GHMC
COUNSEI fOr thE RESPONdENT NO.4: SRI M,S.SRINIVASA IYENGAR, ST.COUNSEL

for SRI MAN|DEEP MADHAVARAPU--''
The Court made the following: JUDGMENT
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THE HON'BLE THE CHIEF TUSTIC EAIOKARA-DHE

AND

THE HON' LE SRI IUSTICE T.SRE NIVAS RAO

A I No.469 of 20

IUDGMENT, fr'r, the Hot'bb rhe Cbief I arte Alok Aradhe)

N4r. J.Prabhakar, learned Senior Counsel appears for

Ms. D.V.Padmaia,learned counsel for the appellant.

Ms. T.Rajitha, learned Assistant Government

Pleader for Municipal Administration and Urban

Development Department appears for respondent No.1.

Mr. M.Durga Prasad, learned Standing Counsel [c':

Greater Hyderabad Municipal Corporation (GHMC)

appears for respondents No.2 and 3.

Mr. M.S.Srinivasa Iyengar, learned Senior Counsel

appears for Mr. Marudeep Madhavarapu, learned counsel

for respondent No.4.

2. This intra court appeal is filed against order

dated 31.08.2021, passgff*l'y a learned Single Judge, by
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which writ petirion pre ferred by the appellant atz.,

\x/.P.No.158 52 of 2021has been dismissed.

3. Facts giving rise ro filing of this appeal briefly srated

are that the appellant is a society registered under the

provisions of Telangana Socieries Registrarion Act, 2007.

The Socicty fi_led a rvrit peridon in which the proceeding

dated 06.07.2001 issued by the Deputy Cornmissioner,

GHMC under Secrion 450 of the Greater Hyderabad

Murucipal Corporation Acq 1955 (for short .the Act) was

challenged and a consequenrial direcrion was sought to

revoke/cancel the building permrt N o.3 / Cl / 06693 / 2t)21

dated 10.05.2021, issued in favour of respondent No.4.

4. Learned Single Judge, by the impugned order

dated 31.08.2021, dismissed the rvrit petirion.
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5. \X/hen the matter was called today, learned counsel

for respondent No.4 submits that respondent No.4 is a

padent of dementia. Learned counsel has obtained

instructions from the children of respondent No.4 and has

filed a memo before this Court on 24.09.2024 wherein it is

stated that the children of respondent No.4 shall not carry
a

I

on ^ny construction in pursuance of the building

permission issued in their favour.

6. In view of aforesaid submission, leatned Senior

Counsel for the appellant submits that gdevance oi the

Sociery does not survive for consideration.

7. The memo filed on behalf of the children of

respondent No.4 is taken on record. In view of the

averments contained in the memo, no further orders are

required to be passed in the writ appeal.
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8 Accordingly, the Writ Appeal is disposed of in terms

of the memo dated 24.09.2024. No cosrs.

As a sequel, miscellaneous pedtions, pending if an1,,

stand closed

//TRUE COPYII

Sd/-M.MANJULA
REGISTRAR

ION OFFICER

D

To,
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The Principll secretary, tvrunicipar 
. 
Administration and Urban Deveropment,Secretariat State of Telangana. ilyderabad

The commissioner, Greater Hyderabad Municipar corporation, Liberty TankBund road, Hyderabad

The. Dy.commissioner, Greater Hyderabad Municipar corporation. KaoraCircle-l Kapra Municipatity and Mandat rueocnel_Mitiigiri -Diiir-i;i''-'

One CC to Ms D VENKATA PADMAJA, Advocate tOpUCl
Two ccs to GP FoR MCPL ADMN URBAN DEV, High court for the state ofTelangana [OUT]

One CC to SRI M DURGA PRASAD, SC FOR GHMC tOpUCI
One CC to SRI t\.,tANtDEEp MADHAVARAPU, SC FOR GHMC tOpUCI
Two CD Copies
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HIGH COURT

DATED:2 510912024

JUDGMENT

WA.No.469 ot 2021

DISPOSING OF THE WRIT APPEAL
WITHOUT COSTS
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